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0.A.No0.351/2002

Member

Present: Hon'ble Mr Justice V.S. Aggarwal,
: Chairman ' : -

Hon'ble Mr K.K. Sharma,
Administrative Member

Heard Mr M.K. ‘learned

counsel for the applicant.

Majumder,
There is no
behalf of the
respondents. Hearing concluded. Judgment

representation on

délivered in open court, kept in separate

sheets. The application is dismissed.

\ Uk /X%/e

Chairman
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e | O.A. / Ry&k- No. 351 . . . of 2002

? § (At admission stage)
6.1.2003

DATE OF DECISION
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S sma

Smt ‘Anima Saikia

‘e ° o © ° ° e ° e

. .APPLICANT(S).

° - o ° ¢ ® ° ° z ° ° ° e

e 0 0" &

ADVOCATE FOR THE

Mr M.K. Majumder.
’ APPLICANT(S) .

° ° ° ° ° ° ° ° ° ° ° ° e ° o ° °

- VERSUS -

?Pe;U?i9n .RESPONDENT (S) «

og India and qthers

° o o L] ° ° ° ° - o

° °

ADVOCATE FOE THY
RESPONDENT (S) »

Mon; present for the respndents

° ° o © ° ° © o © o ° ° ° ° ° °

° io o ° © ©° < ° °

TﬁE\HON'BLE MR JUSTICE V.S. AGGARWAL, CHAIRMAN

AT N D
THE HON BLL MR K.K. SHARMA, ADMINISTRATIVE MEMBER

1. Whether Reporters Of local papers may be allowed to see
the judgment ?

2% To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the
judgment 7

4. whether the judgment is toO pe circulated to the other
Benches 7 ,

Judgment delivered by HoWble Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.351 of 2002

Date of decision: This the 6th day of January 2003
(‘AT ADMISSION STAGE)

The Hon'ble Mr Justice V.S. Aggarwal, Chairman

The Hon'ble Mr K.K. Sharma) Administrative Member

Smt Anima Saikia,

Wife of Late Gajen Ch. Saikia,
Village- Majgaon Salikatika,
P.O.- Tazpur,

District- Sonitpur, Assam.

By Advocate Mr M.K. Majumder.

«.....Applicant

- versus -

1. The Union of India,
Represented by the Ministry of Defence,
Engineer-in-Chief's Branch,
Army Headquarters, DHQ,
New Delhi.

2. The Chief Engineer,
Eastern Command,
Engineers' Branch,
Fort William,
Kolkata.
3. Head Quarters;,
Chief Engineer,
Shillong Zone,
Spread Eagle Falls, Shillong.
4. The Commandar, Works,
Engineer,
Solmara, P.O- Dekergaon;,
Tezpur.
5. The Garrison Engineer,
M.E.S., Solmara, P.O.-Tezpur,

District- Sonitpur, Assam. ......Respondents

‘None present for the respondents.

OR DE R (ORAL)

V.S. AGGARWAL. J. (CHAIRMAN)

By virtue of the present aplication, Smt Anima
Saikia (hereinafter described as the applicant) seeks a

direction to the respondents to consider the case of the

A —c



HEN A %9

applicant for her appointed to any post in Grade 'D' on

compassionate ground under the Garrison Engineer, Tezpur.
2. Some of the relevant facts are:

That, as per the applicant her husband was
employed in the Office of the Garrison Engineer, Tezpur as
a Mazdoor. He died on 6.8.1993. On his death the applicant
submitted an application for compéssionate appointment
contending that she has no source of income for the
family. Her husband died after a prolonged mental insanity
and that presently she should be appointed to a Grade IV

post as a Mazdoor.

3. According to the applicant on receipt of the
application on 17.7.1997 she was intimated that documents
for compassionate appointment had been received and her
case shall be considered on her turn on the merits of the
case subject to release of vacancies from the competent
authority. Thereafter, the respondents took no steps to
provide a‘job to the applicant and she in this process has
been denied the appointment on compassionate ground.
Finally, the request has been turned down on 30.3.2002 on
the ground that the applicant's family comprises of three
persons and they are receiving family pension of Rs.1849/—
which is above the poverty line. By virtue of the preéent
application, therefore, the relief already referred to
above in the preceding paragraph has been claimed.

4. We have heard Mr M.K. Majumder, the learned counsel

for the applicant.

5/ | The facts on the record, particularly the reply
filed rejecting the claim of the applicant indicates that
the husband of the applicant died on 6.8.1993. He died
leaving behind the applicant, his son and a daughter.

According to the respondents the applicant and her family

/@W are...eeen:



are receiving Rs.1849/- as family pension per month and
therefore, their income is above ' the poverty line.

Consequently, the applicant is not entitled to the

b appointment on compassionate ground. This fact is not
being disputed. In the peculiar facts, it cannot be termed
that there is any violation of Articles 14, 31, 41 and 43

of the Constitution of India.

: b. Resultantly, the applicant cannot be held to be
having a right for appointment on compassionate ground.

The application must fail. Accordingly it is dismissed.

PRTI— - AM/Q

K. K. SHARMA ) ( V. S. AGGARWAL )
ADMINISTRATIVE MEMBER CHAIRMAN

nkm
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IN THE CENTRA, ABMINI STRATIVE TRIBWNAL : GUWAHANI BENCH,

(an 2pplication under section 19 of the

Administrative Tribunals Act, 1985).

pitle of the case - .v,a, No. 5| /202

smti Anima sikia.

seseese Petitioner.

=Versus-

Union of India & others.

eesees Respondents,

I N D E X

Sl.No. Particulars.

l.

e
3
4
B
6.
9.
8.

CoRe
verification.
Réceipt 1etter dt,17.3.97
1, etter dated 3. §.97
. v 27.4. Do,
" " 39,3, 2002

-~ A -~
" L1

"W % 9,8, 202

Eiled by - JIKMaf

pnn exures,

11
Iiz.
Iv

Paje.

1-90

9.

10.

11.

14

13 =-14.

Alwncate.
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IN THE CENTRAL ADMINI STRATIVE TRIBUNAL: GUWAHATI BENCH.

(an application under section 19 6f the
‘administrative Tribunal act, 1985).

c.a mo. 35\ /202

BETWEEN -
smti, anima saikia,
W/0. late Gajen Ch., Salkia,
vill. - Majgaon galikatika,
2;0.‘ - Tezpur,
Dist, - Texpur (assam.
“ ' " eeseesee. ppPlicant,
-ANE..
1. Union of India,
Represented by Ministry of Qeﬁame,
New D€hi,
mgineer-in-chief's Branch.
ATY H eadqua::teré;
IHQ, New Dehi - 110011,

2 éui'ef mgineer.
o Eastem command,

mgineers' Brand,

Fort william, Kolkata - 002.
3. ﬁead Quarters,

thief mgineer,

siillong _Z.Oneo

pread Eagl e Falls,

chillong - TON1l.

4..0....

1 : | J}Y\/\W\C\. S‘M/m
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S.

l.

3, ypimitation :

oommander, wrks,
Mgineer,

Spl mara,

P,0, -~ pekexgaon. Tezgur,

Garrison mgineer,

M. E S., Solmara, P,0. =

Tegpur , District sonitpur,

ecevecece RegondmtSO

DETAIL S OF THE APPLICATION,

Particig ars of order{s against which

this application is made,

subject in prief ;- 'gmial for oonsidering the
appointtﬁe!xt of th€ petitioner on
oonmpassionate growG on death of her
husband due to mental insanity on
6.8.9 3

Jurisdiction of the Tribunal.
the applicant ded ares that the subject matter of

this spplication is wall with the jurisdiction of
“this Hon'bl e Tribwmal,

application is not barrei by 1imitation.

4, . Facts of the case ;

4,1, That the applicant is a citizen of India and

as such she is entitied to all the rights, prmotections

and privil eyes as guaranteed wunder th® oonstitution of

India,

4. Zooooo

Ay Seikro

the applicant further declares that, the:



4e % hat the gpplicant lost her husband on 6,8,93
when he was an employee of the office of G,E., Tezpur in

the post of Mazddar,

R =S it e

4,3,  That the husband of the applicant died of mental
insanity after prmolong treatment 1 eaving behind the
2applicant wife in distress and a small fema e kid, |

4.4, That on death of the hushband, the applicant
£i1 ed application for oonpassionate appointment of

petitioner contending inter alia that there is no source
of inoome in the family and the husband died after pmlong
treatment of mental insenity for vhich she had to spend

money like gnyming but unfortwmatdy he died wnich caused
her emnomically suffered and since there was no other
| source of inmme she had to bormw money £mom r4a atives
and £from other persons meet @ th€ day to day expenses

as well as to repay theloans taken for treatment, the

applicant prayed to appoint her on oonpa ssionate ground,

A ocopy of the receipt 1 etter of th® application

dated 17, 3,97 is annexXed as annexure - I

4,5, That on receipt of the application on 17.7.97

e r———y

the Respondent No, 3 intimated the applicant that the
documents for ommpassionate appointment have been received

£yom Respondent No. 5 and akso gssured to consider the
applicant's case on her tum on the merit of the case
swbject to ra ease of vacancies £iom higher/oonpetent

authority and acoordingly applicant waited for eany
diposal of the matter by the respondent.

AU AN Bw«%m
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4,6, That thereafter on 3.3.97 the Respondent No. 2
again intimated the applicant that her case had been
examined in detail and her name had not then come wp
be oonsidered for appointment and therefore she was
advised tn walt for her then wntil allotment of additional

vacancies wuld made,

2 opy of theletter dated I, 3,97 is annexed

as anné&xure - II,

4,7. EChat as the Repondents 4id not take any ste to
pmvide job to the applicant for a long timeé and as the
financial oondition of the applicant became misé;:ab]_ € one
due to heavy loan taken at the time of treatment, the
applicant again submitted snother representation to the
rRespondent and on 27th May, D00 reiterating the facts
inter alia that she already applied earj,iex one tine on
3. 297 for sppoigtment hersd £ on oompassionate growmd but
no sppointment offer have been given to the applicant,
and this time al =0 the gpplicant was"sinply assured that
her case is wmder pmcess on the basis of seniority
re ease of vacancy by the higher authority and asked her
to wait.

A opy of the letter dated 27,4. D00 is annexed

as annexure - III.

4,8, That thereafter Respondent No. 3 danied to appoint
the apMicant on oompassionate grmund for the death of
her husand vide a 1etter vide No. 70 D1/9/0/85/ELC( 2

| | datedeseenss

TSN 30\«1{» o~
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dated .3, D02 on the gmowmd that the spplicants famiy y
oontaining only 3 (three) matb'ers 1s receiving more than
Rs. 1849/~ as family pension vwhich is above the poverty

line as per LOp & T nomms moreover the death of the govt,

servant i.e, late sri Gojen Ch, saikia occurred on 6.8.93

more than 8 years back, 25 such same cannot be mnsidered,

A opy of theletter dated 0.3, D02 is annexed

ags amMmexure « Ive

4.9, That after receiving the denail message the

appi icant represented another application for oon sidering
the matter of onpassionate appointment to the respondent
No. 3on 24,7. 202 to oonsider her case as she is wmder

severe hardship and delay was caused by the authority,
. m.PMbo_m\'meW\/
a oopy of the Tetter 1s annexed as annexure-vy,

4,10, That after receiving the application, Respondent
Néx 3 0on 9.8, P02 again recected the appeal of. monrpassionate
appointment of the spplicant on the gmwd of instructions
issued by MOD. |

A opy of theletter dated 9,8, D02 is annexed

ag annexure « .

4.11. That since submission of first application in the

Year 1993 the authority have not onsidered the case of the

- @pplicant they have unnecessary dragging the matter asking

time and assuring the applicant to wait for an indefinite

period vhich is against the formul ated schenf of the Govemment

vhich resu ted to ruin the family along with the applicant.

401 z‘..‘.
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4.1 2 that the applicant most hunbly submits that,

due o non-concideration of th€ appointment of the petitionex
after dragging the matter for 8 years, the family is being
forced to a helpless situation vhere th® request of oonpas-
sionate appointment is nejatived by the Resgpondent as sudh,
£inding no other al temative the spplicant sppmaching this
Hon'bl e Tribwnal for pmtection of her 1 ejitimate right

and it is a fit case vhere the Hon'bl e Tribwnzl mX may take
1eaient view to interfere with and"‘ba pmtect the rdght and

" interest of the spplicant by directing the Respondent to

onsider the case of the applicant, That the respondents
by way of del aying policy have been depriving the candidates

of North FRst Region and made the scheme a mockery.

4,1 3, that thie application is méde bona fide and for

the cause of justice,

5. Growmds for reief(e) with 1egal pmvision :

5.1, Ior that, the regpondents acted i11 egally and
arbitrarily by non-onsidering the case of the gpplicant
for a long tinf and violated formy ated scheme and policy

of the govt. of India,

50 2 For that the Repondents rejected the prayer of

the applicant for compassionate eppointment on the gmownd

that the need for immediate assistance by way of oompascsionate
emloyment to tide over emerjency and crisis is lacking in |
the case of the applicant as the death of her husband |
occurred on '6.8.93 more than 8 years back but in reality

the £irst applicaﬁion for oonpassionate appointment was
stbmitted on 3. 293 to the Respondent No. 5 vhich was

dl':a-gg&-ccccc

Amwa Sowkio
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gragged wmnecessarily wtn Mardy/ 02 by the Repondents
puposay with a view to deny the service to this

wmfortunate widowe,

5.3, For that the Regpondents have mnsidered the cases
of other applicants who are simil arly circumstanced but
have not onsidered the case of the spplicant and thjis
viol ated ﬁ;e pmvision of article 14 and 16 of the
constitution of 1ndia,

S.4.  For that, asper the formf ated scheme, the
dgendent family of the deceased who died in hamess, shall
be immediatd y extended help to serve them £rom immediate
necessity pmviding appointment on applicztion, But in
the instant case, the Resgpondents in total defiance of the
scheme del ayed the matter without even omnsidering the
pirit of the schene by refusing to appoint the applicans
and_thereby-frustrated the right guaranteed wnder prtice

( 16, 38, 3, 4 andgﬂme constitutdon of India,
—, — N

5456 Fir that, the application was filed on 3, 2.97,.
being e igibl € to be considered, but since then the
applicant was assured abd the applicant acted on 1 egitimate
and bona fide expectation, but the Regpondents kept u—,e-
matter pending and lastly dmiéd to appoint the spplicant
vhil € denying, the Respondents did not give opportunity
of hearing which viol ates principl e of natura) justice

and administrative fair policy.

6. Detail s of remedies exhausted ;

that the applicant states that shehas exhausted al}
the remedies availeble to her by f£filing application after
another and there is no other al temative and efficacious

remedy them to £i) ¢ this application,.

7....‘.
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7o Matters not previoudy filed ox pending with

any other oourt ;

The gpplicant further dedlares that, she had not
previoudly £iled I any application, writ petition or suit
before any oourt or any other Bench of the 2ribwmal
regarding the subject \matter of this spplication, noxr
any sudi application, writ petition or suit is pending
befoi:e any of them,

In viewly of the facts mentioned in para 4 above the

applicént prays for the following raief(g :=-

I) to direct the Respondents to consider the cyse of
the applicent appointing her in any post of GIOW-D
on oonp;ssionate gmwnd and/or grant the appmval/;
& sanction for appointment on oompassionate grmowmd
under Garrison Ingineer, Tezpur, within a very short

period,

II) any other sppmpriate raeief(g as the Hon'ble
Tribunal mey deem fit and proper,

% Interim order, if any, prayed for ;
Pendency of this gpplication shall not be a bar
to cnsider the case of the gpplicant as as per scheme of

the Govt,

10. Particy ars of the II,P,o.
i) IA.POGO NOe = - (

id) Date of issue ;
iil) Issued £:om -

iv) . payable at ,

11.' LE X N K X ]

oo, SaKio



11. {List of endosuze

aAs given in the Index,

YERI FI CATION.

I, suti, anima saikis, wife of 1ate gri Gojen
chendra saikia, aged about- 32 years, resident of Majgaon,
sal ikatika, pP,0., -~ Tezur, mst. ~ gonitpur, do hereby
verify that the statement made in paragrephs1 to 4
and 6 to 11 are true to ny knowl €dge and those made in
paragraph 5 are true to legal advice and I have not
swpressed any material fact.

and I sign this verification on this 21l day of
ottnber, 2002

Ao Seikio

signature of the
Applicant.
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Tele ; 6015, R&jistered,

Headquarters

chief mgineer
shillong zone,
gread gagl e Fal1 s,
shiliong - 793 011,

703)1/5/883./3[0( 2. 17 Mmar 917,

Smt, Anima gaikia,’

C/0. Déba Kanta gaikia,
V11, ‘Mazgaon salikatika,
PO, - Mahabhairab,

Dist. Tempur (sonitpurn
gﬁssafn) P

COMPASSIONATE APPOINTMENT,

Madam, |

1. R#ermce your x:epresmtatidn dated 03 rep, 97,

%  Ité isintimated that the documents for oonpassionate
appointment have been received £yom cyE Tezpur on 18 Feb,97
vide their 1etter No, 1060/R/N Devi/0 /EIC(i) dated 13 Feb

97, "Yo\}r case mayl be oonsidered only on your tum on the

merit of the case subject to rel ease of vacancies £fmom

higher/ompetent authority, -
T o Yours faithfuly,
. sd/=- I11 ejib) e,
(2. K, DOl &) ,
a0 11

for chief mgineer,

oopy to -

HQ CEEC calcutta, - - For infomation with reference to
Your HQ 1 etter No., 1 A58/ 3/ 054/
Bmgrs/EC( 9 dated 03 Mar 97,
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AN eXure - II.

Tele 3 222.23 3, HQ Eastem command.
Ingineers Branch,
Fort william,
Calcutta - 23,

smt, anima gaikia, “
W/0. Late Gajen ch, saikia,
C/0. shri Deba Kanta saikia,
Vill, - Majgeon sal ikatika,

Tezpur, gnitpur,
Assam - 784001

COMPASSIONATE RELOYMINT OF SMI. ANIMa SATKIA
WLEE OF L, ATE GAUEN- CHANDRa -~ SAIKIA,
1. Ref:er:m&e your: rq:resé:; tation 'dated 03 Feb, 97
addressed to E-in-C's B&anch, aHQ, in oonnection with your
aployment on mnpassionate gmunds,

2 In this oonnection it is to infom You that your case
has been examined in detail at this HQ., Your husband late
Gajen daand;:a saikia expiréd in aug,93. Therefore, your
name has not yet o:;me W to be oonsidered for appointment,

3. In view of the above, you are adwised ta wait for

your tum wmtil allotment of additiona) vaxancies is made,

sd/- 111 egib) €,
(Re Co Sharma

e S
S)-l(P) ¢

for chief mgr,

copy W ;-

mgineer-in-chief' s Branch (EIC-4), - for infomation with

Amy Headquarters, reference to their Hg

DHQ PO New Delhi-110011 letter No., 659 6/pPet/
- 1 ‘ 06/97/EIC(4) dated

) ) 19 Mar 97, Criginay

reresentation ofthe

petitioner is enclosed .

herewith as desired
Pl ease, -



AN EXure - IIl.

Tele s 635, eadquarters

tele . }éaiegumrgtirfe'er
shillong zone,
g read Eagl e Fall s,
shillong - 793011,

70 D1/5/22/E¢( 2 . 27 May 2000.

smt, anima séikia;

W/C. r,2te gajen saikia,

vill. Mazgaon Kharati,

PO. - Tezur,

Dist, - gonitpur (assam) .

' APPLI CATION YOR APPINTMENT ON COMPASSLIONATE
GROUND: SMY, aNIMA SAIKIA, W/O. LATE GAJEN SAIKIA.

1.  Reference your spplication dated 10 apr. 200.

% Your dgse for appéintmmt on ompassionate gmmd
will be oonsidered in your own tum/seniority basis on
reél ease of vacancy by the higher authority. |

Thanking you,

Yours faithfumy,

Sd/- Ill egibl eo
(O.Khongwir) , '
A0 I _
for chief mgineer.



Annexure -~ I Ve
‘"Headquarters
chief mgineer,
shillong zone,
Spread ERgl e gall s,
| shillong = 7 30.
0 D1 /0/0/85/E1C( 3 . D Mar 202,
‘COMPASSIONATE APPOINTMENT,
N Desr Ma S B
1. Referece your spplication dated 19.10.97 for appointment ®x
under the scheme of mnpasgionate growmd in this department |
on e:piry of your husband ] ate shri Gojm ch. gaikia, of

GE Tezpur,

2 Your request for wupassionate appointaient was eXaminate
by the competent authority wmder the rg evant instructions of
Dept. of pers Trg. and Hon'bl e supreme Court ruling on the

subject are enclosed,.

3, Acording to avail abl e information, the followigg is
the position/status of the case ;-

_H(a) The death of Govt, servat_it occurred 06,08.93, He

was survived by his w&g oneé son and one daughter,’

(b) The family is receiving more thay/1849/& af family

persion per month (the minimum ampunt) as such it is

above the poverty iine as per DOP & T noms.

(¢ Theneed for immediate assistar;ée by way of ‘
onpassionate employment to tide over the ememency
, and crisis islacking in this case as the death of the
Govt. servant occurred on 06,08.93 more than 8 years
back,

4..0.'000
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AnnX, IVe

4, after due circumgiection and oonsideration of the

case j_n the 1ight of the endlosed giidg ines of DOP&T and
and al o various J"udga'aents of -ﬁae Hontbl e stprahélt Ccourt
and after a balanced and objective assessment of the total ity
of the circumstances of the case, the conp etent authority,

it i1s regretted to mention, has not apprmved your case for
oonpassionate appointment in this Department,

Yours feithfwly,

Sd/- 111 egibl e,
(Ks Mukhopadhyay) ,
' SE (S6) .,

mclo : A& above, SOI (Pers),
smt. anima saikia, for' chief mgineer,
vill. - Mazgaon Kharati,
PO/PS : Tezpur,
Dist - sonitpur (Assam),

OopyY to ;-

mgineer-in~chief's Branch -~ For information with refer to
Army H@dquarters’ this HQ 1 etter No. 70601/ 25/
DHQ New Dehi-11, 19/EC(1) dated 22 Oct., 001 &
- o 70601/ &5/06/EIC(1) 08 Nov., D01,

HQ Eastem command - For information with reference

Ingineers Branch to above,
Fort william Kolkata-7000 2

CWE Tezpur
GE Tezur,

Iintemal,
EI (v,egal).
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; g o Date - 14,7. 202,
| the chief mgineer, ‘
shillong zone,
I spread Eagl e Falls,
; shillong - 793011.
% ' Sub:~- Prayer for compassionate gppointment,

Réggected sir,

I hunbly and resgpectfully beg to state that 1 am
a widow of 1a‘te'ng,m Che saikia, Mzzdnor in trhe offjice -‘
. of G.E. who expired on 6.8.93 while in service, pe.
had 1e£t béhind one smal) fema) e kid aloﬁg_with me
Aoatiny in the ccéan of tears aé wa. és' sovrmws' and
suﬁfem‘ng_s. | Earlieron ¥eb,3 al =0, I appl.ied to your
SR honour £or ommpassionate appointment of mysd £, pBut
after assuring me to wait for the ra ease of vacancies.
vl But the ) etter dtd. \33. 3. 20 2 has disgppmved my appl i-
| cation for mn@aésionate ’appointm&n‘t in your department.

Therefore sir, I huﬁﬂo]_y pray to your 1hanou3:~ to ’
o oonsider my case of mmpassionate Pppointment in your
dept. trv surviire me £rom sufferings,

! | ) With pmfcmd respect to you,

~Yours faithfu1y,

- , o - Mrs., anima gaikia,

) : . : widow of 1ate gojam ch.
R : saikia,

1 o ' Tezpur.
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Tere s 5032 , " 'HQ chief mgineer,
shillong zone
SE Falls canp,
shillong - 793011,

0 D1/92/0/ B EIC( 2. 09 aug 202

smti, .anima saikia,

W/0. Late cajen sailkia,
vill. - Mazgaon Kharahati,
Tezpur (Assam).

COMPASSIONATE APPOINTMENT,

Dear Madam,
1. Reference your application dated 4.7, 2002

2 It is mentioned hérewith that your app]ication
among st nthers was oonsidered by the wmmpetent authority
baged on the guide ines issued by pops T and dl so swreme
court @ ing on the subject matter; Copy of which haé :
a] ready been encdlosed along with this HQ 1 etter no. 70 01/

9/%0/85/BL%( 3 dated 3 mar, 202

3. MOreover, based on stringent instructions issued by

MWD, the maintenance of eartier waiting/seniority 1ist had

to be digpensed with and all cases were reviewed on merit

mps basis based on yardstick formy ated by DOP & T instructions
and other covt. orders. | - )

4, since your case does not £y £i1 a1l the requirements
as laid down by Govt. ofders , the same was rejected,

Yaurs faithfuly,
(0, Khongwir)
Admo Off%y1. )
¥Oor chief mgineer,
oopyY_to -
E-in-C*'s Branch
AHQ THQ-PO,
CE East comd,
Kol kata,

CWE Tempur,
GE Tepur,

Wwrte
WHES, this HQ 1etter No. 70 01/9/
0/85/EIC(2 dt. 30 Mar 02
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